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THE CHHATTISGARH MUNICTPALITIES (AMENDMENT) ACT. 2003
Ao Act lerther to amend the Chhuttisgarh Municipalilies Act, 1961 (No. 37 of 1961).
Be it enacted by the Chhattisparh LegisTature in the Fifty-founh year of the fapubiic of Tndia
as follows ---
1. (1) This ;Act may be called the Chhaltisgarh Municipelities (Amenilment) Shari Title and Com-
Adhiniyam, 2003 (No. 5 of 2003). mencement.
¥A] 1t shall come into force from date of its natification in the official Gazelie.

2. In Section 322 of Chhattisgarh Municipalities Act, 1961 (No. 37 of 1961} hereinafter called
Principal Act, for words "Divisional Comanissioner” the words "Director Urban Planning and

Development” shall bie substituted.

3.  In sub-section (1) of the Principal Act, for words "Divisional Conunissioner” the words
“Director Urban Planning and Development” shall be substituted.

4.  [a sub-section {1)and(2}ofthe Principal Act, for words *Divisional Commissioner” the words
“Director Urban Planning and Develapment” shail be substituted:

5. - Insub-settion (1) of the Principal Act, for words "Commissioner” the words "Director Urban
Planning and Development” shall be substituted.

6. ln_si.lb-sei:lion (2)of the Principal Act, for words "Commissioner” the words "Dircctor Urban
Planning and Developent” shall be substituted. '

Amendment of Soc-
tion 322.

-Amendment of Sec-

tion 323,

Amepdment ¢f Sec-
tion 331. )

Amendment of Sec-
Hoo 332

Amcadment in Sec-
Lion 345,
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CHLATTISGARE ACT
(No. 10 of 2004)

CHHATTISGARH MUNICIPALITIES (AMENDMENT) ACT, 2004 *

* An Act farther to amend the Chhattisgarh MunicipaliﬁesAct,lBé’l (No. 370§ 1961).

. Beit enacted by the Chhattisgarh Leglslalure. in the }_lﬂy l'ﬁh year ofRepubllc of

India as fu]lows -

=1 . ()- -This Acl may be, cal]cd Lhc Chharusgarh Mummpalu,les (Amendmcm) Acl,
(2) T shall ome inlo fon:e from the dafe oﬁts publlcatlon in lhe ol'ﬁcml Gazeltc
2 m‘ter sub seclwn(s-n} of Section 3 oflthhhalusgarh Mummpalmcs Act, I961 {No.:

37 07'1961), hercipaller Icfcm:d to ds the Princigal Act, following new defnmou sha]l
- be mscried namqu- L _ o .

(56)  “Cpllector” means the Distriet Collector appointed by the Stafe Governnient .

undcr Section 16 ofthe Chhaﬂisga:h Land Revenue (-30651959'.

After sitb-Section. (10-a) of Sectmn 3 of the Pn nCIpal Aft, followmg new definition
shall be inserted, namely- :

’ _(10-b} “D:rcctor’ means the Director of Urban Admmrstral:on and Devclnpmenl '

appointed by the State qucmmcni

3 . In Section 32- C of the Pnnclpal Acl, for Lthe word “Member” lhe words “Premdem or

Councillor” shall be substituted and for words “ for a period of five years” the words
“for a period notcxcccdmg ﬁvc years" shall be substituted.

4. AﬂerScclmn 32-C afthe Pnnupa[ Act, followmgnew Section 32- D shall be inserted,

. mamely-~

© “Section 32715'-_ "' The State Election Commission, on making an ‘application within

Removal or thify days from the date ofpubl:callon of the prder, passed under -

Reductionof ~  clause (b} of Section 32-C in the ofﬁcna] Gazette may for reasons

period af " to'be recorded. . in,-wriling remove any dlsquahf cation or reducc
Disquahﬁcaﬂnn “the period of any such dlsquahﬁcanon -
-

5, . Afler clause (q) af' Secilon 35 of ﬁle Principal Acl, l'ollnmng new clausc sha‘il bc

mscrted, namely-

. "'has been disquaii fred under Section 32--C'ﬂ

6 _In Sub-section 1) of Section 38 of the Pnumpal Acty {or word * Counc:l.[or lhc words .

"PrcSJdent or Councillor” shall be substituted.

7. - Afterclause {c] pfsub-secnon (1) ofScctmn 38 of the Principal Act fo]lo“mg new
clause shall be inserted, namely-

{cc) “becomes disquatificd for being chosen as and for being a President or -
Councillor under section 32-C.” )
R In clause (&) of sub-section (1) of Section 3R of the Principal Acy, fprwofd “Councillor”

the words “President or Councillor”" and in clause (f) for the word “Councillor™ Lhe
words “President or Councillor” shall be subsntuled

Short tile and
Commencement.

Amendmmenl "~ af |
Section ), )

1.

A_mnndrhcnt ) of
Section 32-C,

lnserlwn of - Ncw.

Section 32- | L

* ‘Amendment © of
_ Section 35. )

Amendment of
Section-38. .

Inserlion T of.

- Clause  {) of

Secilon 38 {1).

Amendment - In
clause (&) & ([N
Stetian 38 (1).
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Insertion of Now
Sectlon §5-A.

v

9. After Secuon 55 of the Principal Act, the following New scctian shall be insered
namely-

“Seeclion-55-A (1) Every Presiden! and every Councillor shall before taking part in the
Oath or election of Speaker in the first meeling of the Council/Nagar

. afirmation by Panchayat or, before entering upon his office, as the ease may be,,
the President shall mike and subscribe in the presence of'the concemed Sub-
and.  the Divisional Magistrate an oath or affirmation in the following
Cauncillor.” o S o

®

.eslﬂbllshed nd that I will uphDI th

form-

. I..... reven Presn:;cnu' clccled counclllor/
nommatcd gounclllor of Mummpal Ccuncll!Nagar Panchayat
Hereeniliet e SWEAT i the ame ofGodfsofcmnly alT'rm that Twill
_bcar tme fafth and al[egtancc to the_Constltuho_ of India as by law. -
: 'énvere‘lgnj;ynand -lnfegnty of
Indta and [ mll f'anhfully and 1mpan|al ype#orm my duhcs '

,I[‘ Ihc Pn.s:dent or- Counclllcr .does .Nat. 1akc n' aalh decr sub- :

T

\_‘llaﬁ%ﬁtgm




e : CHHATTISGARH ACT
. o | - (el 2005)
THE CBHATI']SGARH MUNICIPALITIES {AMENDM'EN’I) ACT, zoos '

* ", Short titlé & Com-
- mencement: C -

-.:‘_Thc Maha]la Camcruttees shaﬂ'&c consutuf
S ﬁmmceungof theCouucd affer thee]ecutmof eac.h MumcapalGo

'I'he'- numbcr oi Moha]]a Comrmttees and deltmnmauo:_l_'of th femtonalama," R
numbcr of*MemEers nd functiots, powers and the p:océdﬁre fopﬂwoond.ncl ofo ot
1 usmcss 5ha11 bc dctmmmed in such manuer as. may be prestribed: by,thc Statd
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“foee Ue & SIria e Yo &
“SAtg/31/09/2013-2015.”

TR P (o e fewe ) F T
T IEA. FHIR Si1.2-22-BHEG
e [ 38 a9 fUad, e

30-05-2001.”

FHIE 174-3 ] T, FHER, AT 6 75 2019 — FITE 16, 96 1941

farfr sitv foemh wrt fawm

A TR, felih 6 | 2019

T 4662 /1. 94/21-30/UTE. [B.71. /19, — S i1 farers G 61 fepaferRaa erftrferem g wx &= 15-03-2019 1
ST 1 STATC ATt B bl &, TAGERT AR <l AR oh forg i fobanm o1ren 2.

TG o AU & T & AT SASAER,
T FAR g, afafa afa.

348 (1)‘
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B AferfaTw

(sRHTh 7 69 2019)
BTG TRATART (Foa=) Afaferm, 2019

BTTg TRATTaST Afaf+@A, 1961 (F. 37 | 1961) F1 FR W@ FW g
srftforem.

R RIS & TRd 99 A S I01E faermved g fRforfaa wu # ag ettt 2t -

whgw wm, e L (1) TG AT S RPIG TRUT 1T (SN AT, 2019 Faamm.

qgqT IR,

(2) T foeaR WUt Sctente sl 8 2.
(3) T TSI H 36 W it fofr & v g,
U 19 ®1 WA, 2. TG FRUTITHT AR, 1961(F. 37 € 1961 ) i &RT 19 it SU-4wT (1) H, -

(TF)  EUL (1) & WIH h T, ored forewt forg ) MR, e foreg .7 wiferenfue
I IKCIDN

@) EU () W & U, FfeTRad Set 9, e -

“oig g o T afe FoRaforeRt o /o R g % omm e |, 6 off
T st T A SR, T T A, Vel SoRuTforet A /A R dere §, s o
T 8, T e i i s o o 39 veR e i wew, 3
UL F At AT T Hawt o erferRer g

TAEEHT : 36 WGF & WA & ford i saf @ efomar gvm, Tt omerfi
Fafereae g1 TR, T/ a1 ymivE =i, R e sifter erftrfeem, 2016
(FHIF 49 T 2016) it ST A WiRforer v a1 ek fereriven &, Rram wwa w3 2
(shfe Tarivran) oi 3 (Wil =regR) # sfeafaa e s;”

37T TR, i 6 78 2019

T 4662/, 94/21-31 /U, [B.71./19.— HRA H WAL 5 T 348 6 UL (3) 3 AER0T 8 39 fawmr o wwreienh
AT f1 6-5-2019 1 STIST STTATE THUTA o UTORFR | UAGgIRT FehTier fohan simen 2,

BTG o THUTA & TH & AT SARATTIAR,
A FAR IR, AR qfea.
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L

CHHATTISGARH ACT
(No. 7 of 2019)

CHHATTISGARH MUNICIPALITIES (AMENDMENT ) ACT, 2019

An Act further to amend the Chhattisgarh Municipalities Act, 1961 (No. 37 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

¢y

@
®

In sub-section (1) of Section 19 of the Chhattisgarh Municipalities Act, 1961 (No. 37 of

1961) -

)

(ii)

This Act may be called the Chhattisgarh Municipalities (Amendment) Act,
2019.

It extends to the whole State of Chhattisgarh.

It shall come into force from the date of its publication in the Official Gazette.

after proviso of clause (c), for the punctuation full stop “.”, the punctuation
colon “:” shall be substituted;

after proviso to clause (c), the following shall be added, namely :-

“Provided further that if in the general election to the Municipalities
and/or Nagar Panchayat, no person with disability has been elected, then the
State Government shall nominate to such Municipalities and/or Nagar
Panchayat, as the case may warrant, a person with disability, and the members
with disability so nominated shall be in addition to the general members
nominated under this clause.

Explanation : Person with disability for the purpose of this proviso shall mean
a person, as duly certified by a Government doctor, to have one or more of the
disabilities included in the Schedule to the Rights of Persons with Disabilities
Act, 2016 (No. 49 of 2016 ) except for disabilities mentioned therein against
serial numbers 2 (Intellectual disability) and 3 (Mental Behaviour);”

Short title, extent
and
commencement.

Amendment to
Section 19.
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